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O R D E R 

(Virtual Mode) 
 

06.11.2020  Learned counsel for the Respondent further partly heard. 

Learned counsel for the Respondent is permitted to file chart as it is being stated 

that on different dates in different documents, different figures of available goods 

in dispute, have been recorded. 

 Learned counsel for the Appellant wants to file some judgments before 

arguing further. The learned counsel for Respondent is permitted to file copies 

of judgments also. 

 Learned counsel for Appellant also states that if the chart is shared by the 

learned counsel for Respondent is filed early, if he wants to respond, he would 

be also able to file chart, if necessary. He may do so. 

 It is stated that there is already charge sheet filed by police with regard to 

missing goods. 

           Cont…….. 
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 Parties may file copy of the charge sheet (without Annexures) before next 

date. 

 List the Appeal for further arguments on 12th November, 2020 at 2:00 

PM. 

 

        [Justice A.I.S. Cheema]  
    Member (Judicial) 

 

 
 

 
  [Justice Anant Bijay Singh]  

    Member (Judicial) 
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